
ITEM NO.3+67            COURT NO.3               SECTION IV-D

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

SPECIAL LEAVE PETITION (CIVIL) Diary No. 51658/2025

[Arising out of impugned final judgment and order dated 25-03-2025
in CWP No. 1037/2015 passed by the High Court of Punjab & Haryana
at Chandigarh]

THE STATE OF HARYANA & ANR.                        Petitioner(s)

                                VERSUS

MITHILESH & ORS.                                   Respondent(s)

(IA No. 7299/2026 - APPLICATION FOR CONDONATION OF DELAY IN FILING
THE  APPLICATION  FOR  SETTING  ASIDE  THE  ABATEMENT  and  IA  No.
7295/2026 - APPLICATION FOR SUBSTITUTION and IA No. 7293/2026 -
CONDONATION OF DELAY IN FILING and IA No. 7300/2026 - CONDONATION
OF DELAY IN REFILING /  CURING THE DEFECTS and IA No. 7294/2026 -
EXEMPTION  FROM  FILING  C/C  OF  THE  IMPUGNED  JUDGMENT  and  IA  No.
7298/2026 - SETTING ASIDE AN ABATEMENT)

SLP (CIVIL) Diary No. 1758/2026
[ TO BE TAKEN UP ALONG WITH ITEM NO. 3 I.E. Diary No. 51658/2025 ]
(IA No. 14876/2026 - CONDONATION OF DELAY IN FILING)
 
WITH

Diary No(s). 1757/2026 (IV-B)
(IA No. 14659/2026 - CONDONATION OF DELAY IN FILING and IA No.
14655/2026 - EXEMPTION FROM FILING C/C OF THE IMPUGNED JUDGMENT)
 
Date : 19-01-2026 These matters were called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE J.K. MAHESHWARI
         HON'BLE MR. JUSTICE ATUL S. CHANDURKAR

For Petitioner(s) : 
                   Mr. Lokesh Sinhal, Sr. A.A.G.
                   Mr. Samar Vijay Singh, AOR
                   Ms. Sabarni Som, Adv.
                   Mr. Aman Dev Sharma, Adv.
                   Mr. Gaj Singh, Adv.

Mr. Samar Vijay Singh, AOR
                   Ms. Sabarni Som, Adv.
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SLP (C) Diary No. 51658/2025 etc.

                   Mr. Aman Dev Sharma, Adv.
                                      
For Respondent(s) : 

          UPON hearing the counsel the Court made the following
                             O R D E R

1) Application for exemption from filing certified copy

of the impugned judgment is allowed. 

2) Delay condoned. 

3) Issue notice on the application seeking condonation of

delay in filing application for setting aside abatement, for

setting aside abatement, for substitution for bringing on

record  the  legal  representatives  of  deceased  (Sh.  C.B.

Chauhan) and in the special leave petitions.

4) Tag with SLP (C)Nos. 19691-19700 of 2025.

(NIDHI AHUJA)                   (NAND KISHOR)
   DEPUTY REGISTRAR               ASSISTANT REGISTRAR
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